1mm-eh hys,

RE. LALCUTTA HIGH' COURT
JUDGMENT ONPAYMENT OF
BONUSTO LIC EMPLOYEES

SHRI S. M. BANERJEE (Kai pur) :
1 have already] written to yeu.

MR. SPEAKER : Ihave rot accepted
it. Nothirg will go on record.

SHRI S. M. BANERJEE : The other
cay whken this questicn was raired, the
Chaiyman, Shr; Ishaque Sambhali, was there
in the chait. I got a message frcm Cal-
cutta frem m)y ber. frierd. Shei S mnath
Chatterjec that the Calcutta High Court
has held that non-payment of borus to the
LIC employees is mala fide ard illegal and
has stated that the LIC employees are en-
titled to bonus, When I raiscd the matter
in the House. the hon, Minister of State for
Law and Justice, Dr. Seyid Muhammad wus
there—he lis also  herc row—ard
the Chairman directed him whether he
had any ir formaticn 10 that (ficet. He said
that he hadfno irformaticn tut he weuld
inform the Heute. Or the tasisclthis I
tathd a Cell atter tier mater a1l Ilgve
also fert arciice urder Rulesasy lut
have rot received ary reply whetber 3cu
have rejected it or rot. Becaure the
other Houre has rot acopted the Bill, the
mischief that was done in this House is
likely to be repeated in theother Hcute,
There carnot be any. cer tempt of Coust.
This is a contiruirg cate ard the lawof
sub judice does not apply. The Calcutta
High Court has definitely given a verdict
in favour of the employces, that this is
mala fide and illegal. That is why I want
you to direct the Law Mirister to apprise
the House gbout the matter. Eijtter the
Firance Minjster or the Law Mirister
should mgke a statement.

MR. SPEAKER : 1 have not accepted
it. But, if the Minister is willing to meke
a gtaement, he o uwo 0,
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Marriage Lawg R
(Amndt.) Bill

SHRI S. M. BANERJEE : If the
Chgirman has directed, it has no validity 2

MR. SPEAKER : Ifany judgmeat is
given on any matterin the High Court,
that matter cannot be a pointof calling
Attention jn the House. AsaCall Atten-
tion, I have not accepted it. But nothing
prevents the Minister if he wants te make a
statement on his own.

SHRI S. M. BANERJEE: He has
to make a Statement.

MR, SPEAKER : Thatis a different
matter.

SHRI DINEN BHATTACHARYYA
(Serempore) : You cen. draw his atten-
tion.

MR, SPEAKER : 1 will consider
that.

11°11 hrs.
MARRIAGE LAWS (AMENDMENT)
BILL—Comtd.

MR. SPEAKER : The house will now
gke up further consideration of the
Marriage Laws (Amencment) Bill.
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